C. A No. 8216 OF 2003

| TEM No. 18 Court No. 1 SECTI ON XVI |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A. No. 3in Cvil Appeal No.8216 of 2003

RAM CHANDRA SI NGH Appel lant (s)
VERSUS

SAVI TRI DEVI & ORS Respondent (s)

(For clarification/nodification of court’s order and office report)

Wth

I.A. No. 5in C A No.8217 of 2003
(For clarification/nodification of court’s order and office report)

Date : 26/04/ 2004 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE S.B. S| NHA
HON BLE MR JUSTICE S.H. KAPADI A

For Appellant (s)

in both the mattersDr. G C. Bharuka, Sr. Adv.
M . Devashi sh Bharuka, Adv.
M. Anil Karnwal, Adv.
Dr. Sushil Bal wada, Adv.

For Respondent (s)
Nos. 1 & 9 in CA 8216M. S.B. Upadhyay, Adv.

Nos. 4 & 6 in CA 8216M. S.R Setia, Adv.
No. 2 in CA 8216 & . R S. Dvivedi, Adv.
Nos. 1-6 in CA 8217M. Ajay Choudhary, Adv.
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No. 1 in CA 8217M. Amt Kumar, Adv.

No. 7 in CA 8217M. R N. Keshwani, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

As prayed, adjourned for two weeks.



[ Al ka Dudeja ] [ Janki Bhatia ]
Court Master Court Master



